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JHARKHAND GOODS AND SERVICES TAX (AMENDMENT) ORDINANCE, 2020
(Jharkhand Ordinance No. 02, 2020)

An Ordinance, to amend Jharkhand Goods and Services Tax Act, 2017 (Jharkhand Act 12, 2017), in regard
to its applicability and enforcement within the State of Jharkhand.

Preamble

Whereas the legislative Assembly of State of Jhamkhis not in session and whereas the Governor of
Jharkhand is satisfied that circumstances existhwvtender it necessary to take immediate actiaantend and

or delete and or substitute certain existing pionis and also to bring certain new provisions th Jharkhand
Goods and Services Tax Act, 2017(Jharkhand Actllfp2017).

Now, therefore, in exercise of power conferred HguSe (1) of Article 213 of Constitution of Indithe
Governor of Jharkhand is pleased to promulgatédife@ving Ordinance:-

1. Short title and commencement -

(1) This Ordinance may be called thearkhand Goodsnd Services Tax (Amendment) Ordinance,
2020.

(2) It shall extend to the whole of State of khand.

(3) Save as otherwise provided, the provisionhisfordinance shall come into force on such
date as the Governmentlbiarkhand mayby notification in the Official Gazette, appoint:

2. Amendment of section 2 - In section 2 of the Jharkhand Goods and ServiceA€g 2017 (hereinafter
referred to as the Jharkhand Goods and Serviceadtgxin clause (114), for clauses (c) and (dg, th
following clauses shall be substituted, namely:-

“(c) Dadra and Nagar Haveli and Daman and Diu;

(d) Ladakh;".

3. Amendment of section 10 - In section 10 of the Jharkhand Goods and ServiagsAEt, in sub-section
(2), in clauses (b), (c) and (d), after the wordisdoods”, the words “or services” shall be insérte

4. Amendment of section 16 - In section 16 of the Jharkhand Goods and ServiagsAEt, in sub-section
(4), the words “invoice relating to such” shall dmitted

5. Amendment of section 29 - In section 29 of the Jharkhand Goods and ServiegsAEt, in sub-section
(1), for clause (c), the following clause shalldudstituted, namely:-

“(c) the taxable person is no longer liable to bgistered under section 22 or section 24 or intémds
opt out of the registration voluntarily made undeb-section (3) of section 25;".
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Amendment of section 30 - In section 30 of the Jharkhand Goods and ServiegsAEt, in sub-section
(1), for the proviso, the following proviso sha# bubstituted, namely:-

“Provided that such period may, on sufficient cabseng shown, and for reasons to be recorded in
writing, be extended,-

(a) by the Additional Commissioner or the Joint Quissioner, as the case may be, for a period
not exceeding thirty days;

(b) by the Commissioner, for a further period nateeding thirty days, beyond the period
specified in clause (a).”.

Amendment of section 31 - In section 31 of the Jharkhand Goods and ServiagsAEt, in sub-section
(2), for the proviso, the following proviso sha# bubstituted, namely:-

“Provided that the Government may, on the recomrmagaa of the Council, by notification, -

(a) specify the categories of services or suppliagdpect of which a tax invoice shall be issued,
within such time and in such manner as may be pbest;

(b) subject to the condition mentioned thereirec#y the categories of services in respect of
which -

(i) any other document issued in relation to the suppsll be deemed to be a tax invoice; or
(i) Tax invoice may not be issued.”.

Amendment of section 51 - In section 51 of the Jharkhand Goods and ServiegsAEt, -

(a) for sub-section (3), the following sub-sectiomlsbe substituted, namely: -

“(3) A certificate of tax deduction at source shmlissued in such form and in such manner as may b
prescribed.”.

(b) sub-section (4) shall be omitted.”.

Amendment in section 122 - In section 122 of the Jharkhand Goods and ServiagsAct, after sub-
section (1), the following sub-section shall beeitsd, namely:-

“(1A) Any person who retains the benefit of a tracteon covered under clauses (i), (i), (vii) cause
(ix) of sub-section (1) and at whose instance $tatsaction is conducted, shall be liable to a lbgod
an amount equivalent to the tax evaded or inputtedit availed of or passed on.”.

Amendment of section 132 - In section 132 of the Jharkhand Goods and SenviegsAct, in sub-
section (1),-

(i) for the words “Whoever commits any of the followiaffences”, the words “Whoever commits, or
causes to commit and retain the benefits arisingobuany of the following offences” shall be
substituted;

(i) for clause (c), the following clause shall be siibistd, namely: -

“(c) avails input tax credit using the invoice ol keferred to in clause (b) or fraudulently awail
input tax credit without any invoice or bill;”;

(i) in sub-clause (e), the words, “fraudulently avaifsut tax credit” shall be omitted.

Amendment of section 140 - In section 140 of the Jharkhand Goods and ServiagsAct, with effect

from the £' day of July, 2017, -

(a) In sub-section (1), after the words “existing lawhe words “within such time and” shall be
inserted and shall be deemed to have been inserted;
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(b) in sub-section (2), after the words “appointed daife words “within such time and” shall be
inserted and shall be deemed to have been inserted;

(c) in sub-section (3) for the words “goods held inckton the appointed day subject to”, the words
“goods held in stock on the appointed day, withichs time and in such manner as may be
prescribed, subject to” shall be substituted arzdl fle deemed to have been substituted;

(d) in sub-section (5), for the words “existing lawetlivords “existing law, within such time and in
such manner as may be prescribed” shall be sutestitand shall be deemed to have been
substituted;

(e) in sub-section (6), for the words “goods held inckton the appointed day subject to”, the words
“goods held in stock on the appointed day, withichs time and in such manner as may be
prescribed, subject to” shall be substituted arzdl fle deemed to have been substituted;

(f) in sub-section (7), for the words “in such manndhe words “within such time and in such
manner” shall be substituted and deemed to have sdestituted.

Amendment of section 172 - In section 172 of the Jharkhand Goods and SenvieesAct, in sub-
section (1), in the proviso, for the words “thresags”, the words “five years” shall be substituted.

Amendment to Schedule Il - In schedule Il to the Jharkhand Goods and Servi@es Act, in
paragraph 4, the words “whether or not for a casition,” at both the places where they occur,lshal
be omitted and shall be deemed to have been omittaceffect from the ¥ Jul, 2017.

Retr ospective exemption from, or levy or collection of, statetax in certain cases -

(1) Notwithstanding anything contained in the no#éifion of the Government of Jharkhand
(Commercial TaxesDepartment) Notification No. — 1/2017 State Tax@atated the 29June,
2017, vide S.O. No. 31 Dated —"29une 2017 issued by the Jharkhand Governmenthen t
recommendations of the Council, in exercise ofpbwers under sub-section (1) of section 9 of the
Jharkhand Goods and Services Tax Act, 2017, -

(i) no state tax shall be levied or collected in respécsupply of fishmeal (falling under
heading 2301), during the period commencing from Thday of July, 2017 and ending
with the 3¢ day of September, 2019 (both days inclusive);

(i) state tax at the rate of six per cent. shall béetkwr collected in respect of supply of
pulley, wheels and other parts (faling under hegdB483) and used as parts of
agricultural machinery (falling under headings 848233 and 8436), during the period
commencing from the*1day of July, 2017 and ending with the®3day of December,
2018 (both days inclusive).

(2) No refund shall be made of all such tax whiels been collected, but which would not have been
so collected, had sub-section (1) been in foral amaterial times.
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